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Judgement

Narayan Roy, J.—Heard counsel for the parties. This application arises out of the
order passed by the authorities under the provisions of the Bihar Consolidation of
Holdings and Prevention of Fragmentation Act (hereafter to be referred to as
IIACtII).

2. It is submitted by learned counsel for the petitioner that the authority has no
jurisdiction u/s 35 of the Act to set aside the. concurrent findings recorded by the
authorities under the Act. It is further submitted that even the revisional court
has affirmed the possession of the petitioner over the land in question.

3. When questioned as to whether the possession of the petitioner has been
disturbed by virtue of the orders of the consolidation authorities, the answer was
in negative.

4. I am informed that the proceeding under the Act has been denotified and in
view of the ratio laid down by this Court in the case of Ram Krit Singh and Ors.
vs. The State of Bihar and Ors., (1979 BBCJ 259) [: 1979 PLJR 161] even abated
suits will be revived meaning thereby that the power vests with the Civil Court to
decide the right, title and interest.
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5. In this view of the matter, it is held that the orders impugned shall not affect
or prejudice the right, title and interest of the parties unless a contrary decision
is taken by competent civil court. With the direction/observation aforesaid, this
application is dismissed.
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